EXTENDED FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
RBEP ENTERTAINMENT PRIVATE LIMITED
OPERATING IN THE FILM PRODUCTION, FILM MANUFACTURING, AND
CINEMA INFRASTRUCTURE INDUSTRY AT MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptey Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.

1. | Name of the corporate debtor | RBEP Entertainment Private
along with PAN & CIN/ ELP | Limited
No. CIN: U72900MH2006PTC160603

PAN: AAFCA6658L

2. | Address of the registered office | Regd. Office: 502, Plot No. 91/94 Prabhat
Colony, Santacruz (East), Mumbai City,
Mumbai, Maharashtra — 400055

3. | URL of website Not Available

4. | Details of place where majority | The Corporate Debtor does not have any
of fixed assets are located fixed assets as per the financial statements

for the FY 2024-25.

5. | Installed capacity of main | The Corporate Debtor has no installed
products/ services capacity for its main products/services.

6. | Quantity and value of main | Sales from services i.e., the distribution of
products/ services sold in last | films, serials, and other rights, amounted to
financial year Rs. 121.67 lakhs as per the audited financial

statements for the financial year 2024—25.

7. | Number of employees/ | Nil
workmen

8. | Further details including last | Details can be sought by sending email at
available financial statements | cirp.rbep@npvinsolvency.in
(with schedules) of two years,
lists of creditors are available at
URL:

9. | Eligibility = for  resolution | Details can be sought by sending email at
applicants under section | cirp.rbep@npvinsolvency.in
25(2)(h) of the Code is
available at URL:

10. | Last date for receipt of | 28-12-2025 (Original)
expression of interest 04-01-2026 (Extended)

11. | Date of issue of provisional list | 07-01-2026 (Original)
of prospective resolution | 07-01-2026 (Extended)
applicants

12. | Last date for submission of | 12-01-2026 (Original)
objections to provisional list 12-01-2026 (Extended)

13. | Date of issue of final list of | 22-01-2026 (Original)
prospective resolution | 22-01-2026 (Extended)
applicants




14.

Date of issue of information
memorandum, evaluation
matrix and request for
resolution plans to prospective
resolution applicants

27-01-2026 (Original)
27-01-2026 (Extended)

Last date for submission of
resolution plans

26-02-2026 (Original)
26-02-2026 (Extended)

16.

Process email id to submit
Expression of Interest

cirp.rbep@npvinsolvency.in

iy

Details of the corporate
debtor’s registration status as
MSME.

Not Registered

IPE REG. No
IBBI/IPE/0040
’ S

IPE — NPV Insolvency Professionals Private Limited
(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Ritesh Prakash Adatiya

Resolution Professional

RBEP Entertainment Private Limited (In CIRP)
IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021
Registered Address: H-35, 1st Floor, Jangpura Extension, Jungpura, South

Delhi, New Delhi, Delhi — 110 014
Validity of AFA: December 31, 2025

Email for Correspondence - cirp.rbep@npvinsolvency.in

Date: December 29, 2025
Place: Mumbai
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SALE NOTICE

PUBLIC NOTICE EXTENDED FORM G
IN THE BOMBAY CITY CIVIL COURT AT BOMBAY INVITATION FOR EXPRESSION OF INTEREST FOR s i L L s
o Lr = - I P T MDA SBANOEONE W EY s inEn Na Aharasiir g - 0 o a3
GUARDIANSHIP PETITION NO. 320 OF 2025 RBEP EHTEHTAIHME!“‘ PRIVATE LIMITED wapd. Office.; 32602, Mumbsal Bangatare Highway Bavdhan Puna, Maharashira -4711027, india
IN THE MATTER OF Petition under section 7 the (OFERATIMG N THE FILM PRODUCTION, FILM MANUFACTURING,
i ' C ISTR 5 ;
Guardians aRﬂl\:;Vards Act, 1890. _AND CINEMA INFRASTRUCTURE INDUSTRY AT MUMBAI Nabice 15 hersly glven 1o the piblic in ganeral in conmection with sale of 2ssets of DK Molors
. . {Unsdigr swh-regulation (1] of regulation 364 of the Insolvency and Banknuptey Board of India ol s 3 ; b e '_ i :
In the matter of Guardianship of MS. NEERJA {Insatvency Resoduthen Process for Corporate Porsons) Regulations, 2016) Private Limited [In Liguidation) ["Corporate Debtor”), offered by the Liguidator appointed by
(")"fABH"leg, aSQ:id ;‘;gh!laeaésérge:’g)‘(a“ﬁ';;:esgfa"; e T ihe Han'Ble NCLT, Mumbs Boanch undar the Insolvency and Bankrupley Gade, 2016 (“Code™)
Paints, Bhandup (West), Mumpbai . 400 078. : RELEVANT FARTICULARS The bidding shall take place through onling e-auciion service provider BABNENET - via websie
i =t T ] : htlps-/finhl bagnknel. comsawseion-ihhl
MRS, VLA WSQUIT als . W CELESTINE ALproNiso wsauy aged 16 yoar. | I me of e cooratecestor | ABEP Enermmmant vt Lo iti0bl bt com s 20
’ ' ' ’ 2 PETITIONER along with PAN & CIN/ LLP Mo CIN: LT Z900MHZ006PTC 160603 SH. PARTICULARS DETAILS
~ NOTICE is hereby given that the Petitioner abovenamed have filed the above mentioned | | PAMN: AAFCAGEREL NO.| {
Petition for being appointed the Petitioner MRS. VILMA MISQUITH alias MRS. VILMA CELESTINE 2, | Address of the repistdred office Regd, Office: 502, Plot Mo, 31/94 Prabhat 1 | Date and Time of Miction Mate: Wednesdsy, Jaruary 21, 2026
ALPHONSO MISQUITH as the Guardian of MS. NEERJA MATHIAS. (a). Appoint the Petitioner Colar. Sentacruz (Ezsti. Mumbad G Time= 0100 pur. ta 400 o
as the Guardian of the person and property of the minor daughter, Ms. Neerja Mathias, under the b R ] i o S G e e ;
provisions of the guardians and Wards Act, 1890 (b). Appoint the Petitioner as the Manager of the | Mumbal, Maharashtra - 400055 | | {with unimited extension of 5 minuses)
gninfotr;f uFr>1dti}{_ided(1/)4tthha;e in the immfv?ﬁlegrglt?eﬂiestmmﬁ Ptaftilellarly deSCFibeCé/in Pé}LagfaPh CIURLOf website 0 [ Mot Available o ) 2 | Address and g-mad af the Rmg. Addrass: 1101, Buiiding 2, KAI, Kesar Exalica,
of the Petition. (c). Grant permission to the Petitioner to sell, transfer, convey and/or otherwise 0 ol i e oraln De i Fraen A e, z y L AL
dispose of the minor’s undivided 1/4th share in the immovable property being :- Sub- Plot No. C-43, I,"E_':ﬂll_ﬁ ) E:':":E tllere Enponty ok 'rf ILI' Enm‘:f:cﬁnr L|t-:;:.r IE I'.:”"_ﬁ o Idl"":fnl'. = Limariator, &5 registered wii (B8] | Sector 1['-_!';'-"1'"3"3[_ Mavi MII!‘HI.'A- 410210 (MH)
admeasuring 95.15 sq.mtrs. forming part of NA Plotted land, Block/ Survey No. 438, Village Muler, fined assats ane looated TG AFSCLS 5 PEr Uhe InAncsad Satements | Rmg. Email b: indrajimukherisa Sivahon Lom
Taluka : Vagra, District Bharuch, Gujrat, in terms of the offer dated 15t November, 2025 received from ;| ] ) [(forthe FY 2004-25. - 3 | Procass specific address for S0 A Wing, Shiv Chambars, Sechor 11, GRD Betapur,
NJ Group, Gujrat, and being a Flat/ Tenement No. 304 on 3 Floor of the Building/ Tower No. E of the . Irstallesd capacity of main The Corporate Daebtor has na installed EOFTRSOONIEACE Blavi Murmbas 400614 ) ;
“4” AVENUE” of “LIFE REPUBLIC” admeasuring 76.45 square meters, i.e. 823 sq.feet Carpet area wrUCESS BEGORS capacity for its maln productsyservices Lorresp Paen, [N byt
(inclusive of area of balconies) together with attached terrace 8.08 sg. meters i.e. 87 sq.feet along = ' —= 3 SEMVIOES T e L —r bl E-mail i; dskmetorsiquidaiicnipomal.cam
with exclusive right to use one Car parking constructed on the property described in the Schedule B o | Quantity and waliz of maln groducts’ | Sales from services ie., the distribution of Confacl Mumber: +31 7045312942
of the Agreement dated 26™ April, 2013, situated at Mouze, Jambe & Maruniji, Taluka Mulshi, District services sold in lest fingnclal year films, sarials, and other rights, amounted 10 :
: Pune or such other better offer as this Hon’ble Court may deem fit and proper. (d). Authorize the Rs, 121687 lakhs as per the aodibed Parficwlass Reserve Price Inidial Earmast Imcremental
Petitioner to execute all deeds, documents, agreements, conveyances, declarations, receipts and Ariarcial BlEtbrraTS for tha: e L] i Maney Ilnpns'rt Walts
writings necessary for completing the sale of the said plot, including execution on behalf of the minor, FRHL R S Wy | e Il e TN Iy ), il T a— P L] B
and to present such documents for registration before the concerned registering authority; (e). Direct | pR2E 25, Bloek |; FORTUMNER |9 00.000- a0, 000/- 501 D00V -
that the sale proceeds corresponding to the minor's 1/4™ share be deposited in the name of the | Mumber ol empboyses workimen il | L I = | | 3 :
minor, Ms. Neerja Mathias, in such fixed deposit or other secure investment scheme as this Hon'ble Further detais .f?:?IurJIh s Iast gvaiiabie | Details can b6 sought By sanding amad at l:'quL 'j:WD plll'-‘ﬁs'!.:'ud'l"d' | (Rapees Ning Lakhs rF ol r" inety| (Rupees Fifty
Court may deem fit, and that the Petitioner shall submit proof of such deposit to this Hon’ble Court. T el B i R ! (Req o, MHTZLY4154) | Dinly) Thausand Dnly) Thowsand Only)
(f). Permit the Petitioner to manage, safeguard and protect the minor's interest in the properties inancial staternents (with schedules) | gimurep@noyvinsohencyn _
described in the Petition and to take all consequential steps necessary for such management, (g). of two years, lists of creditors are Imporiant Notes
Pass such further and ofher orders as this Honble Gourt may deem fit, proper and expedient in avallable at URL: 1. The sale shall be on “AS 1S WHERE E5°, “AS |5 WHATIS®, “WHATEVER ITIS", “WHATEVER THERE
e interest and welfare of the minor and Any party having any objection thereto should inform to Py f g s Pk 2 : ! ? ;
undersigned in writing before the Hon'ble Judgg ghriYAmit A%lantyLau]Ikar in Court Room No. 02 on or | Efgibility Fr:r ":'EUI'":":"-' applicants . HEia can he ﬁn”IE!'l Qy:senciNg Bmad ot £5° and “WITHOUT RECOURSE BASIS™ and as such, 1he sale shall ba withaut any kind of
before 23" January, 2026 at 11.00 a.m. with reason justifying the same after which such objections, under section Z5(2)M) of the Godeis | clmp.roep@npyinscivency.in warranties andindemniies
if be d dto h b ived. avai = L -
o Given under my hand and the seal of this Hon'ble Court e pEAMAE R ), bt o 2. The detailz of the process and imelnes are cutingd in the E-Auction Process Dacument. The said
1ger my : C Leat date for recedpt of exgression of | 28-12-2025 (Origanad| L 1 : : k -
Dated this 24" day of December, 2025. 5 R ket 04:01-2076 (Extendadi E-fuctipn Process Documend iz available on the website of s-auetion service prowitler
: eputy Registrar. ! . - 1 St SE 5 Flan t i ORI
Sd/- SEAL C|ty Civil Court’ Zﬂfﬁ' UflﬁllE‘ Df nr.;ul".l5||:|r.;|_!||5-._.:\.1 vl ?ﬂﬁ ':'-J”E""-‘J: HAAH“HET |||.-||T| .-|E"\.-E'Tlt'ar Eg ?':IEH |"1"|l.'|rEE-5 t{: IhE 53”1 '.'JEFSI[E 15
Sealer Bombay. prospective resolution applicants [07-01-2026 (Extended) Mg b0l baankrel cony esucion- 1ol

Ll

L Last date for submission of objections 120020026 {Criginal) - Intenested biddars shall parlicipabe after mandaborily reading and agreaiig ba the relavar tarms
| B prereiginnal st [12-01-2026 |Extended) gnd conddions including as prescribed in E-Auction Process Documsent and accordingly, submit
13. Dateof Bsue of r.n_a| ligt ._-.r. Ez.lcjl.z-:-z@ [Griginal) | thelr exgression of interest in e manner prescnbed in E-Auction Process Docurmsnt
e E\r;:nts.pe;:?l-.-e I'EE[E"IJ;:T al-:r,_l-nanu ;%?511 ..E?'EE:EELL;#;IFH 4. The sibe visit for (e waification and due diligence of the assels of ihe Corporate Dablor is
: LTI b "j T :'_:'- e ginal soheduled from January 12, 2026, to Japuary 17, 2026, or any mutvally convenient date on
memorandum, esaluoation matts and | 2701-2026 (Extended]
S missIca of reguires Gocumenlts as meniioned in the E-Aucton Process Document,

refuest for resolution plans 19
proapeciivie resehilion apolicanis o, Praspective Didders shall depdsit the Eamest Mangy Depost [EMODG Ehrough hes can 2-waikl

This 24" day of December, 2025.

ADV. VIJAY B. KULKARNI, Advocate for the Petitioner, 201, Nimesh Industrial Premises Co.
Op. Society Ltd., Vidyalay Marg, Bhoir Nagar, Mulund (West), Mumbai - 400 081. Mobile No.
9920487117.

Lest date for submission of | 26022026 (Origamat] ascount on tha hitips-ibbi basnkral ey partal. Upon he suscessful conclusita of the auctian,
B | resalution plans | 265002026 [Extendad] the EMD amount of tha highest bidoer will be transferred &0 tha aceoumt of DSK Mators Private
g ) Tl'RT'ﬁEI' ﬁ\_ﬂ& ﬁﬂ? Procass email id 1o submit Expression | girp,ep@npvinsalvency.in Limited in Ligusdatian.
(= of infarest F o i IO T P St AT AR ALY
T | - = , i . L Tl ar | i ablens) of
bE ey RESERVE RANK OF INDIA T Datail ol he Coale Aabirs Nt Registarad B, The LJ.'|I.r:dE[.If 135 t.ll.l.:lhﬁl.:lhllt righl 1a ACCERE A fige Loany or all alers) o eu:l||*|.r|
o i f g posipona’oancel'modifytermingte the e-Aection o withdraw any assets theraod fromithe auction

'“'»Z_“-' o W Ml org.in registration stalis as MSME i
- rg E DTEEEEIJFIE[IHII'IH' E‘.EIQE'HHI'-'.'II:H'.SEIFIII‘-I:] any reasonhenest

- Ed,/- + e [Tk Al maetiog TR @ 1 T (gl Tha s et Tt o
AUCTION OF STATE GOVERNMENT SECURITIES IPE - NPV Insolvency Professlonals Private Limited 7. s pe [.IIJ'JI.EJ'.I.|I'.I I:lEI.I..ISL {1 ¢ section 35 af he :.-L\»JE 1 mleresind bidder shall nat be eligible o
subamit a bid if it fals to mest the aligibfity criteda as set out In seclion 294 of the Code (a5

[Formerly Known as Mantrah Insolvency Professlonals Private Limited)

will be blocked by the Self Certified Syndicate Banks ("SCSBs™) for the same. For details in this regard, specific attention is invited to “fssue Procedure ™ beginning on
page 277 of the Oraft Prospecius
This public announcement 15 made in compliance with the press release PR NO. 36/2024 on December 18, 2024 of 208th SEBI Board Meeting on “Review of SME
non-competitive scheme also through the Retail Direct portal Fral_'n_ﬁwurh um:!e_r EEEi_n:IU!Z?H]HeguIat_luns. 2018 and apphicabiity of r:c-rppra_te QOVErNANce provisions under E'r_EEII {LODH) I'tegpia]i-:nns: 2015 -::nn_':‘.?-'IE G{umpnni{as lor
(https://rbiretaildirect.org.in). For further details, please refer to RBI fuifilling all additional criteria, the DP f-Ic_rI_ wiihy the EJ_'-EE Flﬂtfnrm of HS_E' Limited (B5E SME) shal?I hr_' made avaifable to the public for comments, if any, for a_ncrlud of
press release dated December 26, 2025 (Friday) on RBI website al least 21 days, from the date of such filing by hosting it on the website of the BSE at www.bseindia.com, and the website of the Company at www.yaashvijewetlers.
www.rbiong.in ¢om and at the website of LM (.. Smart Horizon Capital Advisors Private Limited at www.sheapl.com. Our Company hereby invites the members of the public to give
their comments 10 Stock Exchange, to Company Secrétary and Compliance Officer of our Company: and /or the LM at their respective addresses mentioned below, AN
‘Don’t get cheated by E-mails / SMSs | Calls promising you money” comments must be received by BSE SME and/or our Gompany and/or LM in relation to the issue on or before 5 p.m, on the 215t day from the aforesaid date of filing
the Dralt Prospecius with BSE SME.
Investments in equity and equity-refatad sacurities involve & degrea of risk and Imvestors should not invest any funds in the Issue unless they can afford to take the risk
of 0sing their investiment. Investors are advised 1o read the risk factors carefully before taking an investrent decision in the Issue. For taking an mvestment decision,
Investors must rety on their own axamination of our Company and the Issue, including the risks involved. The Equity Shares in the Issue have not been recommendead o

The auction will be conducted on the Reserve Bank of India Core
Banking Solution (E-Kuber) system on December 30, 2025 (Tuesday).
Individual  Investars can  place bids as  per  the

A il

vl eV e R
now pledged shares
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The following State Gevernments have offered to sell stock by way of Through its Directos - Mr. Ritesh Prakash Adatiya A e
Sr. | Stale/UT Amaount Tenure (in Years) | Type ol 1BEI Reg. Ne: IBBI/IPE-D040,/IPA-Z,/2022-23/60021 Diate and Place: Decamber 29, 2025 at Mumba, Stk
No. to be auction Registered Address: H-38, 1st Floor, """g:"';l’f' m'ﬂmfﬂﬂf’ﬂgﬁz Indra)it Mukher|ee
raiand Date: December 29, 2025 Validity of AFA: December 31, 2025 IBEYIPA-D0 /1P-F-01 533201 8-19/1 2450
{rer) | Place: Mumbai Email for Correspondence - cirp.rbep@npvinsolvency.in Liguidator of DSK Mobors Private Limitad {in Liguidatian)
!:{II]EI _II.”El _,"r"I!ElI:I E._asis-
1,000 10 | Yield Basis
1, | Andhra Pradesh Mol -
ieliceis 1,000 12 | Yield Basis
1,000 17 | ¥ield Basis
2. | Assam 1,000 20 | Yield Basis THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
5 | Bihar 1400 06 | Yield Basis INVITATION DR OFFER TD ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION DR DISTRIBUTION DIRECTLY DR INDIRECTLY,
T T - e P OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE SME PLATFORM OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER IX OF
4. | Haryana 1,000 12 | ield Basis THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR
mg 5._|Himecha Pradesh_|” 1,000 EARCIEC N wccucarions:)
Z e i L 11| etz PUBLIC ANNOUNCEMENT
2 * 2 000 12 | Yield Basis
; 3 : 1,000 Ha-nssu% 515 7 1@3; tamataka | Price Basis ot ot
2 - ok 2032, issued on T B
& m 5 6. | Sk January 08, 2025 | e
E : 1,000 | Re-issue of 7.03% Kamataka | Price Basis u e : R
3 365 ?%%Eh'gﬂug%gﬂ OR Code fo view the
- < Al — : Dralt Prospeches)
i 7. Karalz 2 000 19 :1I"-|E‘.'|I:| Basis Eurpurate |'[|El'ltl1.'H' Humber; U27200RJ2Z016PLCO56519
% 1200 05 | Yield Basis Our Company was Incorporated as “Yaasini Jewellers Private Limited” under the provisions of the Companies Act, 2013 vide certificate of incorporation dated
¥ l : 1'2'["3 T 5 id Basi December 13, 2016 [ssued by Repistrar of Companies’ Central Registration Centre. Subseguently the status of the Company was changed to public limited and the
¥ IS B. | Madnya Pradesh ' Bl 35!5 name of our Company was changad to “Yaasie Jewelers Limited " vide Special Resolution passed by the Shareholdars at the Extra Ordinary General Meeting of our
s | = 1,000 21 : Yigld Basis Company held on Septembar 12, 2024, The fresh certificate of incorporation consequent 1o conversion was issued on Dacembar 13, 2024, by Central Processing
o : 9. | Manipus 150 13 | Yield Basis Centre. The Corporate ldentification Number of our Company is U27200RJ201 6PLCOSE5 19, For further details on Incorporation and Realstered Oflice of our Company,
E = 1.000 04 | Yield Basis see “History and Certain Carporale Malters” beginning on page 163 of the Dratt Praspectus.
i - 1.000 06 ';1,r,,3|,j Basis Registered Office: : Plot Mo. 486 MNemi Sagar Colony, Vaishali Nagar, Jalpur, Rajasthan, 302021, India;
B E 10. | Rajasthan 1,000 |  Re-issus of 7.54% Rajasthan | Price Basis Tel: + 971 8529833397 | E-mail: investor@yaashvijewellers.com | Website: hitps:/yaasiijeweliers.com/
s = % 565 2035, issued on Contacl Person: Kalu Ram Kumawat, Company Secretary and Compliance Officar
i | December 24, 2025 |
l g |3 &3 3500 04 | Vield Basis OUR PROMOTERS: ANKITA AGARWAL AND ANKIT AGGARWAL
: - 1,500 10 | Yiald Basis INITIAL PUBLIC OFFER OF UP TO 51,39,200 EQUITY SHARES OF FACE VALUE OF ¥10/- EACH (THE "EQUITY SHARES™) OF YAASHVI JEWELLERS LIMITED
: @ g | = =- 1000 | Re-isswe of 7.00% Tamil Nade | Price Basis (“0OUR COMPANY" OR “YAASHVI™ DR “THE ISSUER™) AT AN ISSUE PRICE OF ¥ [@]/- PER EQUITY SHARE FOR CASH, AGGREGATING TO ¥ [®] LAKHS (“PUBLIC
E 5 =la =L 11 | Tl b SGS 2031, issued on ISSUE"). THE ISSUE INCLUDES A RESERVATION OF [#] EQUITY SHARES OF FACE VALUE OF T10/- EACH, AT AN ISSUE PRICE OF T [e]/- PER EQUITY SHARE
35 [ s ; E E 1 aimil Nady August 28, 2025 | FOR CASH, AGGREGATING T [@] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION
E§ i | Es——— ;’: % 2000 | Re-issue of 7.34% Tamil Nadu | Price Basis | PORTION™). THE PUBLIC ISSUE LESS MARKET MAKER RESERVATION PORTION LE. NET ISSUE OF UP TO [@] EQUITY SHARES OF FACE VALUE OF ¥10/- EACH,
o E $ 2 e SGS 2034, issied on AT AN ISSUE PRICE OF ¥ [e]/- PER EQUITY SHARE FOR CASH, AGGREGATING UPTO ¥ [@] LAKHS IS HEREIN AFTER REFERRED TO AS THE “NET ISSUE". THE
E 3 A % | E = - - December24. 2025 | PUBLIC ISSUE AND NET ISSUE WILL CONSTITUTE [®] % and [®] % RESPECTIVELY OF THE POST- ISSUE PAID-UP EQUITY SHARE CAPITAL OF DUR COMPANY
52 g - 12. | Telangana 1,000 11 | Yield Basis This Issue s being made through the Fixed Price Process, in terms of Rule 19(2)(by(i} of the SCRRA this issue s being mada for at [east 25% of the post-lssue paid-
= 13. | Tripura 500 15 | ield Basis up Equity Share capital of our Company. This lssue 1S being made through Fixed Price process in accordance and comphiance with Chapter [X and other applicable
- = P = = provisions of SEBI ICDR Reguiations wherain & minimum 50% of the Net 3sue is allocated for Individual Investors who applies for minimum apphcation size and the
i - 2 .. | araiing HOOY | Helsus %fgﬁgz}'ﬂ&éé ﬁg‘smrlﬂﬁ Frice Baske balance shall be offered to individual applicants other than Individual Invastors who applies mong than minimum application size and other investors incleding corporate
% _juh;- M 2075 bodies or institutions, Q18s and Mon-Institutional Investors. Howevar, if the aggregate demand from the Indlvidual Imvestors Is less than 50%, then the balance Equity
-I- . 2 000 17 | ¥ield B ice Shares in that portion will be added 1o the non-institutional portion olfered to the remaining investors including QIBs and Nils and vice-versa subject o valid applications
™ 15. | West Bengal - Y Tviald Basi being received from them at or above the Issue Price. Addificnally, f the Individual Investors category is enfifted to more than 50% gn proportionate basis, such Invesiors
i 2000 21 | Yield Basis shall b allocated that higher percentage. Al potential investors shall participata in tha Issue only through an Application Supported by Blockad Amount (“ASBA”)
Z Tatal 35,450 ' process including through UPl mode (as applicable) by providing detaits of the respective bank accounts and / or UPI 1D, in case of UP1 Applicants, if applicable, which
—

E:
3
:
|
:

“IM PDHT.&NT" approved by the Securifies and Exchange Board of India (“SEBI™), nor does SEB| guarantes the accuracy or adeguacy of the contents of s Draft Prospechus, Specilic
: atention of the imvestors is invited to “Risk Factors™ on page 30 of this Draff Prospectus,
Whilst care is taken prior 1o acceptance of Any decision fo'invest in the Equity Shares described. in the Draft Prospecius may only be'made after the Prospectus has been filed with the BoG @nd must be made

ndvurtlulwﬁ-:npn'_. it is not possible to verity
its contents. The Indlan Express (F)
Limited conngt be held responsible for

solely on the basis of such Prospectus as there may be material changes in the Prospectus from the Draft Prospectus.
The Equity Shares, when offered, through the Prospectus, are proposad to be listed on SME Plattorm of BEE Limited.

such contents, nor for any loas or damoge For details of the main objacts of the Gompany as contained in its Mamorandum of Association, see “History and Cerfain Corporale Matfers™ on page 163 of the Draft
incurred as @ result of 1’“-“{"?1‘3_“5 '-'-""I"' Prospectus. The liability of the members of the Company |5 limited. For details of the share capital and capital structure of the Company and the names of the signatories
iﬂﬂﬂfi’;:z &F:mi?;m:a;:‘ r;:p:r'f““nf 10 tha Memorandum of Association and the number of shares subscribed by them see “Capifal Structurs” on page 76 of the Draft Prospectus.

Publications. We thersfors recommend " BODK RUNNING LEAD MANAGER TO THE ISSUE REGISTARTOTHEISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER

that readers make necassary inquiries -
bafore sanding any monias or antering - '
into any agreements with advertisers or SMART H9RIZON 6) Bigshare Services Pvt. Ltd. @J
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BEFORE THE ASSISTANT REGISTRAR CO-OP. SOCIETIES, S-WARD, MUMBAI.

202, 2nd Floor, Konkan Bhavan, Belapur CBD, Navi Mumbai-400614.
Application No.12 of 2025.

Bhandup Industrial Estate Co-Operative

Society Limited 4094, Kantilal Maganlal-

Estate (Pannalal Compound), L.B.S. Marg,

Bhandup (W), Mumbai-400078.  ........... Applicant.
Versus

Sameer Shashikant Mhatre

Flat 4, 2nd Floor, Kshatraikya,

A.P. Road, Dadar (W), Mumbai-400028. ......... Respondent.

Application under Section 154, B-29 of the Maharashtra Co-Operative
Societies Act,1960 for recovery of Rs.6,93,411/- against Unit No.2071
at 2nd floor in the building Kantilal Maganlal Estate (Pannalal Compound)
L.B.S.Marg, Bhandup-West, Mumbai-78 of Sameer Shashikant Mhatre.
PUBLIC NOTICE
The above application has been filed by the Applicant Under
Section 154, B-29 the Maharashtra Co-Operative Societies Act,
1960 against the Respondent.
The final hearing in the above case has been fixed on 22-1-2026 at
12.00 noon at the office of Assistant Registrar Co-operative Societies,
S-Ward, Mumbai at Room No0.202, 2nd Floor, Konkan Bhavan,
Belapur CBD, Navi Mumbai-400614.
The Respondent/representative and/or their legal heirs if any, or any
person/authority wishing to submit any objection should appear in
person or through authorised representative on 22-1-2026 at 12.00
noon before the undersigned together with respective documents.
If any person/s interested fails to appear or file any reply as required
by this notice on the above given date and address personally or
thorough duly appointed representatives, then the matter will be heard
and decide ex-parte and appropriate order will be passed.

Date: 29-12-2025, Sd/-Ajaykumar Bhalake-Assistant Registrar,
Place: Navi Mumbai. Co-Op.Societies, S-Ward, Mumbai.
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BEFORE THE ASSISTANT REGISTRAR CO-OP. SOCIETIES, S-WARD, MUMBAL.
202, 2nd Floor, Konkan Bhavan, Belapur CBD, Navi Mumbai-400614.

Application No.12 of 2025.

Bhandup Industrial Estate Co-Operative

Society Limited 4094, Kantilal Maganlal-

Estate (Pannalal Compound), L.B.S. Marg,

Bhandup (W), Mumbai-400078.  ........... Applicant.
Versus

Vidya Vasant Shanbhag,

Rajesh V. Shanbhag.

Flat No.2, Abhishek Co-Op.Housing

Society, Ambika Nagar, M.G. Road,

Bhandup (W), Mumbai-400078. = ........ Respondent.

Application under Section 154, B-29 of the Maharashtra Co-Operative

Societies Act, 1960 for recovery of Rs.2,78,192/- against unit No.2084

at 2nd floor in the building Kantilal Maganlal Estate (Pannalal Compound)

L.B.S.Marg, Bhandup-West, Mumbai-78 of Sameer Shashikant Mhatre.

PUBLIC NOTICE

The above application has been filed by the Applicant Under

Section 154, B-29 the Maharashtra Co-Operative Societies Act,

1960 against the Respondent.

The final hearing in the above case has been fixed on 22-1-2026 at

12.00 noon at the office of Assistant Registrar Co-operative Societies,

S-Ward, Mumbai at Room No.202, 2nd Floor, Konkan Bhavan,

Belapur CBD, Navi Mumbai-400614.

The Respondent/representative and/or their legal heirs if any, or any

person/authority wishing to submit any objection should appear in

person or through authorised representative on 22-1-2026 at 12.00

noon before the undersigned together with respective documents.

If any person/s interested fails to appear or file any reply as required

by this notice on the above given date and address personally or

thorough duly appointed representatives, then the matter will be heard

and decide ex-parte and appropriate order will be passed.

Date: 29-12-2025, Sd/-Ajaykumar Bhalake-Assistant Registrar,

Place: Navi Mumbai. Co-Op.Societies, S-Ward, Mumbai.
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PUBLIC NOTICE

TAKE NOTICE THAT, we are instructed by our client to investigate the unencumbered
right, title and interest of the Shareholders with respect to the Shares of Leon Realtors
Private Limited, a Private Limited Company, duly incorporated under the provisions of
Companies Act, 1956 and deemed to be registered under the provisions of Companies
Act, 2013, having its registered office at Ek Omkar Premises Co-operative Society, G-4,
Khetan Bhavan, 198 Jamshed|i Tata Road, Churchgate, Mumbai - 400 020 and having
its Permanent Account Number (PAN): AABCL4591M and Corporate |dentification
Number (CIN): U45400MH 2008PTC319886 (“Company”); which Shareholders are
negotiating to sell, transfer and assign their respective Shares in the Company to our
client, free from all encumbrances. The Shareholders and Shares are described and
listed in the First Schedule hereunder written and we are further instructed to
investigate the unencumbered right, title and interest of the Company with respect to
Said Property (as is more particularly described in the Second Schedule hereunder
written).
ANY PERSON/ENTITY having any claim, right, title, benefit, interest, objections and/or
demand in respect of the Shares and/or the Said Property or any part thereof, by any
way of fully optional convertible debentures, compulsory convertible debentures,
preference shares, inheritance, share, sale, mortgage, assignment, exchange, lien,
charge, license, deposit of title deeds, pledge, gift, occupation, possession, tenancy,
sub-tenancy, leave and license, lease, sub-lease, development rights, transfer of title or
beneficial interest under any trust, maintenance, bequest, succession, family
arrangement/ settlement, litigation, Decree or Court Order, Award of any Court of Law
or encumbrance howsoever or otherwise is hereby required to intimate to the
undersigned in writing within 14 (Fourteen) days from the date of publication of this
Notice (both days inclusive) of his/her/it's such claim and,/or objection, if any, with all
supporting documents duly certified in that regard; failing which the Title with
respect to the Shares and the Said Property shall be deemed to be unencumbered
save and except for the mortgage on the Said Property in favour of Axis Bank Limited
and the claim(s) and/or objections, if any, of such person/entity shall be treated as
waived and not binding on our client and our client shall proceed with the negotiations
without reference to any such claim(s).
SCHEDULE(S) ABOVE REFERRED TO
(FIRST SCHEDULE)
Authorized, issued and paid-up share capital Rs.2,01,00,000/- (Rupees Two Crores
and One Lakh only) divided into (i) 10,000 Equity shares of Rs. 10/- (Rupees Ten only)
each and (i) 20,00,000 compulsorily convertible preference Shares of Rs.10/-
(Rupees Ten only) each (“Shares”) out of which 9,999 Equity shares of Rs.10/- (Rupees
Ten only) each and 20,00,000 0% compulsorily convertible preference Shares of
Rs.10/- (Rupees Ten only) each are held by New Vernon Metro and (ii) 01 Equity share
of Rs.10/- (Rupees Ten only) is held by New Vernon Private Equity Limited (jointly
referred to as the “Shareholders”).
(SECOND SCHEDULE)

IT building known as “Matrix IT Building”, comprising of 02 (Two) wings namely Wing |
{consisting of ground plus 09 (Nine) Floors} and Wing Il {consisting of ground plus 08
(Eight) Floors}, having built-up area in aggregate admeasuring approximately 2,63,055
(Two lakhs Sixty-Three Thousand and Fifty-Five) square feet built up area {with leasable
area of approximately 2,85,829 (Two Lakhs Eighty Five Thousand Eight Hundred and
Twenty-Nine) square feet constructed area), together with dedicated basement,/stilt
parking/service floor areas of about 1,50,000 (One Lakh and Fifty Thousand) square
feet built-up area; and all that piece and parcel of land admeasuring 8180 (Eight
Thousand One Hundred and Eighty) square meters, forming part of larger property
bearing C.T.S. No. 4/1 and Final Plot No. 64/A of the Town Planning Scheme,
admeasuring about 23,778.5 (Twenty Three Thousand Seven Hundred and Seventy-
Eight Point Five) square meters, lying and being at Village Bhamburda, Taluka & District:
Pune, situated at Old Mumbai Pune Road, Shivaji Nagar, Pune Sangamwadi, Pune -
411 005.

Dated this 29" day of December 2025

Sd/-

Advocate Ajit N Makhijani
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